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Record of Proceedings

The learned counsel for the Review Petitioner submitted that additional capital
expenditure during the 2014-19 tariff period was disallowed in the impugned order on
the ground that there is no provision for allowing the additional capital expenditure
towards communication equipment after the cut-off date. She submitted that add-cap in
case of the communication equipment after the cut-off date should be allowed under
Regulation 14(3)(v) of the 2014 Tariff Regulations.

2. The Commission heard the arguments of the Review Petitioner and reserved the

order in the matter.

By order of the Commission

sd/-
(T. Rout)
Chief (Law)
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